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Bhopal, the 27" April 2022 

No. F A 3-22-2021-1-V-(27),.—In exercise of the powers conferred by sub-section (8) of Section 20 of the 

Madhya Pradesh Vat Act, 2002 (No. 20 of 2002), the State Government hereby, makes the following further amendment 

in this department's Notification No. F A 3-22-2021-1-V-(93), Bhopal, dated 30° December, 2021 namely :— 

AMENDMENT 

In the said notification, for the word and figure "30 April, 2022", the word and figure "31* July, 2022" 

shalt be substituted. 

By order and in the name of the Governor of Madhya Pradesh, 

R. P. SHRIVASTAVA, Dy. Secy. 

  frie, wears ygur cer aT GT, eT ETT MAH Sala eoTeTs, Hoe A yfKe qe weve —2022.


